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GEN IR AL ADMINIS TMATIVE TR IBU NAL
NG Ip AL BENGH
NEw DEIHI

N

, ° C.P. NO. 138/94 in
0. A NO. 1129/90

New Delhi this the 6th day of May, 1994

CORAM ¢ :

THE HON BLE Md, JUST]CE Ve S. MALIMATH , CHAIRMAN
THE HON'BLE MR. P T, TH]RUV:NGA,DAM, NEMBER (A)

Shiv Prashad $/0 Hem Raj,
R/0 F-238, Raj Nagar- ~1I, ]
New De 1h 1-110045. cos Petitioner

-

By Mvecate Shri V. P. Sharma

Versus
.."

1. shri Mas ih-Uz=~Zaman,
General Manager, .
Northern Rallway, -
Baroda House, New Delhi,

5. shriJ. S. Bathla,

D.R .M., Northern Rallway, : . :
Bikaner. .o Respondents

O E_D E R (CRAL)
Shri Justice V. S Nalmath -

. , ' We fail to see how the present co ntempt petition

is maintainable. The petitioner had obtamed an 'acder

. idl;‘;‘t~

inh is favour in O.fA No. 1129/90 that he should be -

' regularised and absorbed in a suitable Group 'D! post.
when a suitable Gboup 1p? post of Safaiwala was of fered
to the petitioner, he again approached this Tr ibunal
in 0.4 No. 355/93 saying that he would not accept

' the post of Safailwala and that he should be offered
the post of Paniwala. The Tribunal accepted the
request of the petitiloner and directed camellatlon
of the regularisation of the petltloner as bafalwala
in the light of the statement that he would awalt the

/Vregular isation till hls tukn for regularisation as




ez

\

Peniwala comes., Now in th is contenpt petition -

the petitioner says that he is willing to accept

the gost of Safaiwala. Learned counsel for the
petitioner submitted that the post of Paniwala has
bec ome unavailable and that, therefore, the petitioner

is Willing to a ccept the post of Safaiwala.

2. In this background we fail to see how the
petitioner can maintaln the C.C.P. as the respondents
have not disobeyed the orders of the Tribunal. Ve
have pointed earlier in other cases that if the Cou;t
directs appointment on Group ‘D' posts, the questlon
~of picking ﬁkc\'h/oosing a particular job of a Group ‘D
‘pOS't by f;he party should not be encouraged. We have
expressed ourselves against theé attitude taken by
the partles treatlrg one post amowng the Group 'D’

as superior than the other. Aparty who thus ples
and chooses a particular job and says that he is not
willing to accept the. post of Safaiwala, in our opinion,

forfeits {us right to secure the job.

3. The petitioner now says that he realises the

mistake he has committed in hot'acc‘epting the post of
Safaiwala, and that he is now willing to accept the R
said post. It is open to the respondents t o consider
the petitioner's case for regularisation if a vacancy

s
exists in Group °'D'.

4o With these observations, this G.C.P. is dismissed.

43T - Qavuk/fkizzi/

(P T. Thiruvengadam. ) ( Vo S. Malimath )
Membaxr (A) Chairman

/as/




